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Heard Mr.A.K.Mishra,Ld.Counsel fer the applicant

The applicant has filed this 0,8, facing trams-
fer frem Bhubaneswar te Geuhati en administrative
grounds,

His grievamnce is that im temms ef the revgggin?r

po liey quidelines of Greup A efficer; in EBPF isgued

by the @mpleyees Prevident Fumd Orql;xisation, Mini-
Stry eof Labour, Govermment of Imdia dtd/4a,3,04
(Annexure-A/2) temure of an efficer o f the grade of
@QPFC is prescribed fer a period ef feur years, |
Bhereas he had deme less than three vears es the

date, his pestimg order at Annexure-3 was issued,
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He had,therefere, submitted a representatien te

the Cgntral Previdert Fund Cemmissiener, Empleye-s
Yrevident Fumd Organisatien fer his retenticn, It
appears that Immediately after filinme the representa
tiom, the applicant has rushote this Tribunal whiech .
strictly is mot permissible witheut exhausting the
departmental remedies and%:ievanees are net he
entertained te be heard by th.s Tribumal,

However as the applicant has already filed repre-
sentation addressed te the cempetent autherity te
consider his request fer retentien, it woulé be in
faifmess of things if the Respendemts disposelof
his represemtatien in the first instamce before ask-
ing him te take ever the mew pesition, It is alse
disclesed by the Id.Cdumsel for the applicant that
the applicant is at present en leave, Be that as it
may, we hereby direct the Respendents met te take
any ceercive actiem till the representatien dtd.
18.,8,85 filed by the applicant is dispesed of with
a speakine order,

A copy of this O.,A. pe alse sent te the Respegnde-
nts as a part ef represemtatien if%—diSpose« it of. .
With the abeve directiom this 0.A. is dispesed

ef at the admissien stae=,

A cepy of this O,A, has already be served on
Mr.G.8inch,Ld Addl Standine Counsel appearim- fer |

the Respendents.




